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1. "Gnevance in the application is against illegal mining on the land of check dam (Small
Village Dam) nala and railway pit, within the periphery of 50 meter from the land of
dam, nala and railways in village- Billi Markundi, Tahsil- Obra, District- Sonbhadra, in
violation of Sustainable Sand mining Guideline and other environmental norms,
including Mining Rules, 1963, by Respondents- Rajesh kumar S/o of late Kaliram,
Farida Begum Wio Imfiyaz Ahmad, Chopan, District- Sonbhadra, M/s BCS Gupta,
Obra, District- Sonbhadra and M/s Ishana Construction, Proprietor- Afreena Khan W/o
Ishtiyaq, resident of village Billi Markundi, Obra, District- Sonbhadra, UP.

2. Let the District Magistrate, Sonbhadra, Chief Development Officer, Sonbhadra and
State PCB look into the grievance and take remedial action in accordance with law, The
otate PCB wiill be the nodal agency for coordination and compliance.

3. An aclion taken report may be furnished within 02 month by email at judicial-
ngt@gov.in. If an violation are noticed, apart from taking action in exercise of statutory
powers, the said Authoritlies may also inform the violators about these proceeding so
that they may place their viewpoinl, if any, Before the Tribunal’
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gy : ' rity, Sonebhadra =~
Office of the District Magistratc, Sonebhadra ' e T

Fax: 05444-224566 E-mail; deiaasonbhadra@gmail.com

Ref. No. 9 /Parya/DEIAA/SBR/201 6 Date : L1 5018
- .

= ':"q"(q-r'rrf
o T— : et T270T
Sti Rajesh Kumar S/o l.ate Sri Kaliram, // L ~Jy

And Smt. Farida W/o Sy Imtiyaj Ahmad ﬁ‘jf ,g._ N
R!’n-(“hupm‘l. Teh. \ ;) f'

\ ]

-Robertsgani / )I

" M - : S8 H"- . .9 (
Dlslrtct-bmwhlmdm, U.P. \Y / :

W

oY W
gt \.?/
| t e *,,_//
Sub: Regarding Environmental Clearance for proposed” Dolostone Mining Project

at Gata No. 7584, 7586, 7590 Village-Billj Markundi, Tehsil-Robertsganj,
Sonebhadra, U.P, (Leased Area-1.85 Acres)

Dear Sir,

Please refer to your letter dated 18/08/2015 addressed to the Chairman/Secretary,
Directorate of Environment, Lucknow. The Proposal Transferred to DEIAA
adra after MoEF Notification Dated 15/01/2016. The District Level Committee
considered the matter in jts meeting held on dated 29/04/2016. A presentation was made
by the consultant M/s ENV DAS India Pvt. Ltd., Lucknow, along with the representative
of the project proponent, through documents, presentation made during meeting dated

29/04/2016 and reply to the queries raised by the DEIAA SBR, has informed to DELIAA
SBR that:

I~ The environmental clearance is sought for Dolostone Mining project at Gata No.

7584, 7586 & 7590 Village-Billi Markundi, Tehsil-Robertsganj, District-Sonebhadra.
Uttar Pradesh (Leased area-1.85 acres).

2. Renewal Mining Lease area was granted by District Magistrate, Sonbhadra vide letter

no.-563 / @fAs /2015 faI% 16.07.2015
3. 15,000 Cubicmeter Dolostone is proposed to mine annually according to approved

mining plan and validity of mining plan is valid up to 5 years from the date of deed
execution.

4. The water requirement will be limited to 0.75 KLD from water tanker and borewells
for drinking and 1.50 KLD for sprinkling on haulage route for dust suppression.
5. During operation the maximum no. of workers will not be more than 25.

6. The Project activity are not covered under general conditions, because its
B2 Category, under MoEF notification dated 15/01/2016 and 20/01/2016.

7. The mining will be opencast type and carried out semi mechanized.
8. The ultimate depth of mining will be restricted to 15 mtr/water

less.
9. The mining operation will not be carried out in safot
embankment or in eco-fragile zone such as habitat of any
10. Regarding the project no litigation s

SEAC,
Sonebh

belong to

level, whichever 1S

y zone of any bridge or
wild fauna,

pending in any court.

R

1
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11. This project does not attract any of the general conditions applicab), on

i ified in E ification 14/09/2000. - _

project specified in EIA Notification A 1

12. The Project proposal falls under B2 Category ot: MoEF Not‘lﬁc'atuon dated |5 ’ﬁlnq‘]

d 20/01/2016 Based on the above said project, the District Level Environy,

" i dated 29/04/2016) has deciq. .

Impact Assessment Authority (meetings held on ate s ccideq ,

erant the Environmental Clearance 10 this project pro‘p.osa | subject to-effecy;,,
implementation of the following general and specific conditions:

General Conditions

L. This environmental clearance is subject {0 allotment of mining lease in favour of
project proponent by District Administration/Mining Department.

& Forest clearance shall be taken by the proponent as necessary under law.

3. Any addition of the mining area, change of Khasra numbers, enhancement of

izati king shall
capacity, change in mining technology, modernization and 'scop? of ;Jo(;; g
again required prior environmental clearance as per EIA notification, *

4, No change in the calendar plan including excavation, quantum of mineral and
waste shall be made.

S.  Mining will be carried out as per the approved mining plan. In case of any
violation of mining plan, the Environmental Clearance given by DEIAA will stand
cancelled.

6. Four ambient air quality monitoring stations shall be established in the core zone as

well as in the buffer zone for RSPM, SPM, SO,, NO, monitoring. Location of the
stations should be decided based on the meteorological data, topographical features
and environmentally and ecologically sensitive targets and frequency of
monitoring should be undertaken in consultation with the State Pollution Control
Board. The monitored data for criteria pollutants shall be regularly up loaded on
the company’s website and also displayed at website.

Data on ambient air quality (RSPM, SPM, SO, NO,) should be regularly

submitted to the Regional office, MoEF, Gol, Lucknow and the State Pollution
trol Board/Central Pollution Control Board once in six months.

: 5018 ribed in MoEF notification no. GSR/826(E) dt. 16.11 2009
H_ _% : Fugn{ve @ikt emissions from all the sources shall be controlled regularly. Water

}.( angement on haul roads |oad;
4 _ ng and unloadi ..
frovided and properly maintained INg and at transfer polnts

10.” Measures shall be taken for control of poi

en-vironmcnl. Workers engaged in operat
with ear plugs/muffs and health

] tC| Shall
, records be pro
o Industrial waste waer (workshop untlﬁrthc Workers shall be maintainedp T
properly collected Ireated so pg 0 confl waste waler from
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ersonal working in gre $ sh Stalled bef discha “hded from time ¢
mask ang (hey | Wl be proyig "8¢ of Worksh .
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acts O
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' l
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and Statc Pollution Contro

approval of the project by

Jevelopment work.
5. Acopyof the environmental

report of the stipulated

the matter.
d soft copy to the

1o The Project Proponent has to submit half yearly compliance

= : 7 50
environmental clearance terms and conditions 1IN har
{ December of each calendar year-

ns or Stipu

prior s
DEIAA, SBR. on 1* June and | 1<
50. The DEIAA may alter/modify the above conditio

comply with any of the conditions mentioned above may result in wnhdraw# of
this clearance and attract action under the provisions of Environment (Protection)

late any further

Act, 1986.

Specific Conditions

. Norms of Transport Department/PWD shall be strictly followed dunng
transportation of minerals.

. haul road shall be made motorable.

2 diiest NOC shall be obtained prior to start of work.
;; ,ET “Comppawe Social Responsibility (CSR) plan along with budgetary provision of 3%
2/ O 1 of the @?j cost shall be prepared and approved by Board of Directors of the
! L!Jllilpu]:rj._'riﬂ;jt.up?' f:!' ‘rt:sulfjliun as above shall be submitted to the authonty along
,, X ;5',:;1,%%7:]‘:11":‘““-“ with their mobile nos/address.
eq@inTggdtionmental Clearance does not create

the propused site/activity

(, Fy |
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After exhausting the first mine pit and before starting mifling operations in the next
pit, reclamation and plantation works in the exhausted pit sha'll.be comPletcd SO as
to ensure that reclamation, forest cover and vegetation are visible during the lfir:st
year of mining operations in the next pit. This process will follow till the last pit is
exhausted. Adequate rehabilitation of mined pit shall be completed before any new

ore bearing area is worked for expansion. | ‘

10.  Adequate buffer zone shall be maintained between two consecutive mineral
bearing deposits. |

1. Sprinkling of water on haul roads to control dust will be ensured by the project
proponent.

12.  Green belt development shall be carried out considering CPCB guidelines
including selection of plant species and in consultation with the local
DFO/Agriculture Department. Herbs and shrubs shall also form a part of
afforestation programme besides tree plantation. The company shall involve local
people for plantation Programme. Details of year wise aﬁ'orestation programme
including rehabilitation of mined out area shall be submitted to the Regional
Oftice, MoEF, Gol, Lucknow and DEIAA SBR every year.

13. Blast vibration study shall be conducted and a observation report submitted to the
the Regional Office, MoEF, Gol, Lucknow and UPPCB within six months. The
report shall also include measures for prevention of blasting associated impact on

nearby houses and agricultural fields.
14.  Controlled blasting techniques with sequential blasting shall be adopted. The

blasting shall be carried out in the day time only.

15.  Appropriate arrangement for shelter and drinking water for the mining workers has
to be ensured at the mining site.

16.  Maintenance of village roads used for transportation of minerals are to be done by
the company regularly at its own expenses. The roads shall be block topped.

17. Rain water harvesting shall be undertaken to recharge the ground water source.

18.  Status of implementation shall be submitted to the Regional Office, MoEF, Gol,

Lucknow, UP Pollution Control Board and DEIAA SBR within: six months and

thereafter every year from the next consequent year.

be carried out at the dump cS.
alls.

S/garland drains shall be con
- structed at foot of du
Installed at regular intervals to arrest ey

Adequate number of Check Dams and
Seasonal/perennijal
De-silting at regula
Garland drain of a

: ' Iters
silt from being carried to water bodies.

Gully Plugs shall be constructed across

nallahs, if any flowin
Allahs, 8 through the ML area and sj
rintervals shall be carried out. ST

2],



\tion PEMOG W T C e garland d’at-":nd d;

4 surface water; if any . +ion and depletion due to mining

| bmitted to the
22. ularly monitor . o data shall be Su
lease) shall be rcg — ol control Board and DEIAA

- ween the mine and
Regional Office. MOEF,

her,
BR regularly. Furt | B
irainage in the direction of flow of gro

intained. oty
II’f:lng‘it‘iw.re dust generation shall be controlled. FUug

S 1o schools

itation (InClUdlng
v monitored at locations of nearest human hablstatof dust generation 23

regu‘*-“'g ublic amenities located nearest to SOUrce MOoEF Gol, Lucknow,

andl'z;bi) l:amt:l records submitted to the Regional Office,

app!l

ly.
U.P. Pollution Control Board and DEIAA SBR regulal;i yand o ined - p—y
24 B-as:ezlinc data for ambient air quality shall be generate

itati ' all also be
level in ambient air in the nearby human habitation (villages) sh
cve

S N o P:"T]’“;te:ls- by covering the trucks with tarpaulin or
ransportation of minerals shall be done .

. zthcr Euitable mechanism so that no spillage of mmeral/dflst tak'es [J‘La:;iﬁcaﬁon B
76.  Occupational health and safety measures for the w:orkcrs fncl}ldmg l e

work related health hazards, training on malaria eradication, I'-II\./, an e

effects on exposure to mineral dust etc. shall be carried out. Periodic monitoring
for exposure to reparable mineral dust on the workers shall be conducted and
records maintained including health records of the workers. Awareness programme
for workers on impact of mining on their health and precautionary measures like
use of personal equipments etc. shall be carried out periodically. Review of impact

of various health measures shall be conducted followed by follow up action
wherever required.

27. _ The project proponent will ensure for
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Regional Office, MoEF Gol, Lucknow, U.P. Pollution Control Board and DEIAA

SBR on six monthly basis. o S
31. Slope of the mining bench and ultimate pit limit shall be as per the mining scheme

approved by Indian Bureau of Mines. y
32 Permission for abstraction of ground water shall be taken from Central Grou

surface water sources for level
twork of existing wells and
tion. The monitoring shall

Water Board. Regular monitoring of ground and
and quality shall be carried out by establishing a né

constructing new piezometers during the mining opera
' ' ugust),
be carried out four times in a year 1.€.-monsoon (April-May), Monsoon (August)

hall
post-monsoon (November) and winter (January) and the data th_us colclicc;cd iSﬂ e
be regularly sent to MoEF, Central Ground Water Authority an cg

Director, Central Ground Water Board.

39, The waste water from the mine shall be treated to conform to .
standards before discharging in to the natural stream. The discharged water Irom

the Tailing Dam, if any shall be regularly monitored and report submitted to tht.:
Regional Office, Ministry of Environment & Forest, Gol, Lucknow, Centra

Pollution Control Board and the State Pollution Control Board.
34. Hydro geological study of the area shall be reviewed by the project proponent

annually. In case adverse effect on ground water quality and quantity 1S ob?ewed
mining shall be stopped and resumed only after mitigating steps to contain any

adverse impact on ground water is implemented.
35.  Vehicular emissions shall be kept under control and regularly monitored. Vehicles

used for transportation of minerals and others shall have valid permissions as
prescribed under Central Motor Vehicle Rules, 1989 and its amendments. The
Vehicles transporting minerals shall be covered with a tarapaulin or other suitable
enclosures so that no dust particles/fine matters escape during the course of
transportation. No overloading of minerals for transportation shall be committed.

The trucks transporting minerals shall not pass through wild life sanctuary, if any

====igthe study area.
/oD 3¢ figr.pegmission from the Competent Authority shall be obtained for extraction of
/

&L roun %er, if any. . .
EUM 1i}afe closure plan, along with details of Corpus Fund, shall be submitted to
&* th onal Office, Ministry of Environment & Forest, Gol, Lucknow and U.P.
%ﬁﬁﬂj@ﬁgﬁén Control Board 5 years in advance of final mine closure for approval.
38. _T%jicct proponent shall explore the possibility of using solar energy where ever
possible.
39.  Commitment towards CSR has to be followed strictly.
40.  Regular health chech-up record of the mine workers has to be maintained at site in
a proper register. It should be made available for Inspection whenever asked.
41. E?éc;t:rc)poncnt has to stric‘tly follow the directions/guidelines issued by MoEF,
nd other Govi. Agencies from time to time.

42. ' '
The blasting will be done only after getting the permission from the Mining-
Department.

the prescribed

n\:ou are also Qirected 10 ensure that the proposed site is not a part of any
£one as required/prescribed/identified under law. In case of violation, this

s 6

no-developme



a4

permission shall automaticall
_ y deem to be '
owneeship of the proposed site, i cancelled. Also, in the event of anv di
, this permissi | any dispute on
Th e lon shall automatically deem
the Water (P e‘abwe conditions will be enforced inter-ali Y‘ o0 can-celled_
réevention & Control of Pollut; 1a, under the provisions of
Pollution) Act, 1981, the Envj ollution) Act, 1974, the Air (Prevention & Control of
o Aok, 1591 ;lon wflt;;lron.menl (Protection) Act, 1986 and the public Liability
other orders passed by thf Hl ’ their amendments and rules made there under and also any
o on’ble Courts of Law relating to the subject matter.
incorporating the condi{?:ispsﬁp({nent ‘will have to submit approved plans and proposals
S i = pecified in the Environmental Clearance within 03 months of
The .
clearance, if any cgi);:iAA S?R/MOEF resen»:es the right to revoke the environmental
- A ons stlp.ulatcd are not implemented to the satisfaction of DEIAA
R/M . A SBR may impose additional environmental conditions or modify the

existing ones, if necessary.
This is to request you to take further necessary action in matter as per

provision of Gazette Notification No. S.0. 1533 (E) dated 14-09-2006, as amended and
send regular compliance reports to the authority as prescribed in the aforesaid notification.

SN (Gt~

ﬁ;i\ (Kailash Singh)

-3 S.D.M. (Sadar),

i Member-Secretary,

) DEIAA Sonebhadra, U.P.
/ ....[12016 dated as above.

No. ~  /Parya/DEIAA/SBR..........

Copv for information and necessa action to:
1- The Principal Secretary, Environment, Govt. of U.P., Lucknow.

5. The Principal Secretary, Geology and Mining, Govt. of U.P., Lucknow .
3. Director, Environment, Bibhuti Khand, Gomati Nagar, Lucknow.

4- Director, Geology and Mining, Lucknow.

5. District Magistrate, Sonebhadra.

Divisional Forest Officer, Sonebhadra .

Divisional Forest Officer, Kaimur wild Life, Mirzapur.
8- Additional District Magistrate, Sonebhadra .

9- Sub Divisional Magistrate (Sadar), Sonebhadra.

10- Regional Pollution Control Officer, Sonebhadra.

( 1- District Mining Officer, Sonebhadra.
12- NIC Sonebhadra to upload on website. /

(Kailash Singh)
S.D.M. (Sadar),
Member-Secretary,
DEIAA Sonebhadra, U.P.
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District (ForeIT): QT3
FIR No. (T.q.R. &.): 0083

S.No.
(+.9.)
]

2

FIRST INFORMATION REPORT

(Under Section 154 Cr.P.C.)

quH a1 R4

P.S. (UTST): HISRT

L ,}I
-

N.C.R.B (T<1. 9.3

(YRT 154 &3 wisar dfear & dgd)

Year (a¥): 2022

Date and Time of FIR (T.H.R. #r Gerr=

3 §#7F): 07/05/2022 14:42 =

Acts (FTQTATH) Sections (&ITRT(T))

3T & ¥ 1860 379

39S 3UEIfaeT 3
(IRER) AgATT,

1963

3 R 39dETiaeT 57
(IRER) ATATEeN,

1963

mmrm i3
(IRER) ATATGeT

1963



N.C.R.B (Tet. 1.3

ate To (ﬂ'ﬂ'i'a"'

Date from (R« & @): D

Day (f&7): NGELRS
30/04/2022 de): 30/04/2022
Time Period (¥H#HY Time From (FH#Y q).  Time To (AT
raft): TeY | 00:00 & g%); 00:00 &1
(b) nformation received at P.S. (gt Date (1T): Time (F#AY):
STET o« wed g‘é‘): 07/05/2022 14:30 &1
(c) General Diary Reference Entry No. (wfafee Date and Time
qA9).
07/05/2022
14:30 &
4. Type of Information (F«T FI geR): faf@d
. Place of Occurrence (GTATId):
L. (a) Direction and distance from P.S. (47T & zfr 3R Beat No. (91T
g.):

fram): g, 3 . A
(b) Address (JaT): 3RS HEaT 5363 sgc U, faeell ARSI

(c) In case, outside the limit of this Police Station, then Name of P.S. (4f

9T @A F a8 & ar grer &7 AH):

District (State) (fraT (319)):

6. Complainant / Informant (RY&RIG@Al / JAATRAI):
(8) Name (d#): 4T RNK o
(b)) Father's/Husband's Name (Ram/afar &1 a1H):
() Date/Year of Birth (3% fafr /  (d) Nationality (TSEIaT): R




N.C.R.B (T.&Y. 3. d1)

N S L A R R S L A S T S R T EER T e

Date of Issue (Y & Y f&ATF):  Place of Issue (S HTA FHT TUTA):

(g) ID Details (Ration Card, Voter ID Card, Passport, UID No., Driving
License, PAN) (Yg9Te FaRUT (IR F1§ Adaral H18 qrEare, JIATESN

H., ssfae o, i #18))

S.No. [ Type (T89Te 95 F1 D Number (&1 HEAN)
(7.9.) e

(h)  Qccupation (FTTHT):

()  Address (94T):

S.No.  Address Type (78T Address (7am)
(FH) YFR)
L A qar e e, 36T 92, AR
P w3,
0) Phone number (53T ¥.): Mobile (AYaTge H.): 91-7987039044



N.C.R.B (Ta.¥ramdy

p— —— ———

Accused More Than (3rATd 30 & & Ffors & ar |§&4n): 0

S.No. Name (<IT#) Alias Relative’s Present Address(@cHT
(7.9.) (391TH) Name (TRAER )
T «ATH)
S ¢ O] Rar & A ;1. TH el ARFUS!
HO SATAT G| Cf T2, AR
FragFA
qr0 A&AAT
HTHAAT T
2 &Y @AA 1. 33T, AT
qit@g A
gfored
Hg HAAd
eafFaar

8. Reasons for delay in reporting by the complainant / informant (Rrraaswar /
FaaTwar garr Rae & @ g FAA F HROT):

9. particulars of properties of interest (Fafeud FFqfa &1 faaon):

S. No. Propertty Category Property Type Description Value(In
(F.9.) (FF9 @=f & (o) Rs/-) (e
AoiY) YHNR) (¥ A))

10. Total value of property (In Rs/-) (@At & weT HAR A)):

11. 1nquest Report / U.D. case No., if any (g g#rer R / lﬁﬂ-w ", a1
35 B



N.C.R.B (To7. 9.3 Y)

— e ——

g——

S, Nf" UIDB Number (Egl"i'clT{'UT :FI".)
(F.9.)

12. First Information contents (W4# HI«T dTA):

e TElR... AT & vy et U HIERT S i
WWWW?%WW(W)WW

a‘F g §&am 277/@%3{/31?/2022 RefE 29.04.2022 & HeTdTeled 7 afed

WWW%WW%W#WHOMOO?#
10.01.2017 d& &r 3a@f g Fehd U@ T0E0 5355, 5359, 5361,
5363F 5351, 5352, 5353, 5354, 5362, 53554, 5356, 535/4., 5351@

{ehdl- SBOWﬂ-mwﬁogamm;‘ﬁmqmaﬂﬂ?ﬁmmm
gt &Y e A [HAarfasr ATH- feell ARRUST ST, STeT9e, QlTes
%w:ﬁrmzmszmez?rzsoszozsﬁaﬁ‘rardﬁr%?rﬁaﬁw
mﬁmﬂmmmm%msﬁmrmﬁ SES
mﬁwﬁaaﬁMaﬁmmﬁﬁmﬁﬁmﬁ%
WWW#W%MZOZZﬁﬁWIHHWW%’I
aﬂqammﬁa:amﬂaﬂaTrﬁmmﬂﬁm%mm 5355,
5359 5361, 5363%, 5351%, 5352, 5353, 5354, 5362, 5355, 5396,
5357@ 53518 (&al- 5.80 THg - &1F W HO FACAT FHoAgarla 910
Wmmmﬁmﬁmﬁmﬁﬁrwﬁm
&, e AHE & UaT & feaAte 27.05.2016 & 26.05.2026 dH &I
yafty g i Gt TeeT &1 & AYEOT & SR e 1 BN g el
qrar 7T | FdeTor & @AY geermRar & SfafAfer A &g e A
HISTHIE &1 UaT A ieelg 3ufeyd ¢ | ARIeTor & SR1e Wi gger
mﬁmmmaﬂgwmﬁmﬂlW@m*me(g-
TSRl 242844.61N, 830027.86E) @ H(H-TAGemeh 242843.02N,
830025.00E)fAeeT @ ¥ gfaior R & aR% Fdishd &1 & &g Weied
qeeTHTRe GaRT 3q@fael alesy (Sl &) & Al /aRage &g I&dT
mwmmssesaﬁwmgaqm,gsﬁawm
07 Al T3 IerErer & A sl A aesy (S FWIe) F AU

5



N.C.R.B (TR )

eRT 4/21 & el TUH FA

vz F7 | fAl® 07.05.22 §0 AT
et TeTstg Al 2987039044 g0 3aSil ygaArg 07.05.22 (Ta0%0

qreT) T Gierer Qe A | A0A0 9936905196 FAC:- g

13. Action taken: Since the above information reveals commission of offence(s)

u/s as mentioned at Item No. 2.

(ﬁmm:ﬁmm#wm%ﬁ:mm
waﬂmmﬁ.zﬁmmﬁmn
(1) Registered the case and took up the investigation (FhI0T gor fohdr a1ar
ik g & v fogr mam): / or (A)

(2) Directed (Name of 1.O.) (I FAFRT 1 Rank (T): LR IGEIAED
ATA): MANISH DWIVEDI HGR [aeTh

No. (¥.): 152690627 to take up the Investigation (F I
YT g9 & o & fov fader f&3r 34m) or (A1)

(3)



N.C.R.B (To1. . H1X.d)

e

Refused investigation due to (ST & fao): or (& FROT
SHI T A7)
(4) Transferred to P.S. (YT=AT): District (Tore):

on point of jurisdiction (F AAMOFR ¥ FRUT gEATARA).

F.I.LR. read over to the complainant / informant, admitted to be correctly
recorded and a copy given to the complainant /informant, free of cost.

(mm;mwmwmwwﬂ?rﬁﬁ
maﬂtwﬁﬁaﬁmﬁﬁmﬁ)

R.0.A.C. (3.3 T.HY.)
Signature of Officer in charge,
Police Station (YT=AT g &
gTdiR)
14. Signature / Thumb impression Name (<TIH#): ABHAY

of the complainant / informant KUMAR SINGH

(RFIa®al / gaaredl & Rank (9%): I (Inspector)

FEATR /39S FT feere)

No. (¥.): 012190267

15. Date and time of dispatch to the court (3TETAd A ayor Y e 3T
"HHT):

Attachment to item 7 of First Information Report (W& =T
ROlE & Ag 7 GdAa+H):

Physical features, deformities and other details of the
suspect/accused: ( If known / seen )

(@Y / sfPfgea fr RE Rwane, Ryfaar ik
I fQaror: (Ifg 7 / g@r a13))
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Officc of the District Magistrate, Soncbhadra,
Fax: 05444-2245606 1:-mail: deinnsonbhadra@gmail.com

Ref. No. 22 /Parya/DEIAA/SBR/2016 Date: \B \oD \ 2016

To, .
M/s B.C.S. Enterprises RER ;“1 ~

Partner Sri Chandra Bhusan Gupta VAN sl e
& Sri Shafig Ahmad e ﬁ%— Y
R/o-Village-obra, Teh.-Robertsgany, (( ( ) Ll
District-Sonebhadra, U.P. B e
7" ngli)l Io';tt:ne Mining Project
Sub: i CnvIr learanc « proposea= Do

ub: Regarding Environmental Clearance for | I4416 KA, 7576, 7577 KHA. 4420

at Gata No. 4419 Kha, 4419 Ga, 4422 KA M, _ o
MI Village-Billi Markundi, Tehsil-Robertsganj, Sonebhadra, U.P. (Lease

Area-4-86 Acres)

Dear Sir, - H-.;-- .
Plcase refer to your letter dated 08/09/2015 addressed to the Chairman/Secretary,
SEAC, Directorate of Environment, Lucknow. The Proposal Transferred to DEIAA

Sonebhadra after MoEF Notification Dated 15/01/2016. The District Lev-::l Committee
considered the matter in its meeting held on dated 29/04/2016. A presentation was made

by the consultant M/s Ind Tech House Consult, Delhi along with the representative of the

project proponent, through documents, presentation made during meeting dated
29/04/2016 and reply to the queries raised by the DEIAA SBR, has informed to DEIAA

SBR that:
| The environmental clearance is sought for Dolostone Mining project at Gata No.

4419 Kha, 4419 Ga, 4422 KA M1, 4416 KA, 7576, 7577 KHA, 4420 MI Village-Billi
Markuridi, Tehsil-Robertsganj, District-Sonebhadra, Uttar Pradesh (Leased area-4-86

acres).
Mining Lease area was granted by District Magistrate, Sonbhadra vide letter no.-

804 / @fIaT /2015 fa-1d 31.08.2015

40,000 Cubicmeter Dolostone is proposed to mine annually according to approved

mining plan and validity of mining plan is valid up to 5 years from the date of deed

execution.
The water requirement will be limited to 1.30 KLD from water tanker and borewells

for drinking, 2.00 KLD for sprinkling on haulage route for dust suppression and 1.00

KLD for plantation and others.
5. During operation the maximum no. of workers will not be more than 35.

6. The Project activity are not covered under general conditions, because its belong to
B2 Category, under MoEF notification dated 15/01/2016 and 20/01/2016.

7. The mining will be opencast type and carried out semi mechanized.

8. The ultimate depth of mining will be restricted to 20 mtr/water level, whichever is
less.

9.  The mining operation will not be carried out in salety zone ol any bridge or
embankment or in eco-fragile zone such as habitat of any wild fauna.

i A iy



| £72

arding the project no litigation is pending in any court.

IS project does not attract any of the general conditions applicable on mining
roject specified in EIA Notification 14/09/2006.

The Project proposal falls under B2 Category of MoLlF Notification dated 15/01/2016
and 20/01/2016, Based on the above said project, the District Level Environment

Impact Assessment Authority (meetings held on dated 29/04/2016) has decided to
grant the Environmental Clearance to this project proposal subject to cffective
implementation of the following general and specific conditions:

General Conditions

ks

oy bBJ

I'J‘

0.

This environmental clearance is subject to allotment of mining lease in favour of
project proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any addition of the mining area, change of Khasra numbers, enhancement of
capacity, change in mining technology, modernization and scope of working shall
again required prior environmental clearance as-per EIA notification, 2006.

No change in the calendar plan including excavation, quantum of mineral and

waste shall be made.

Mining will be carried out as per the approved mining plan. In case of any

violation of mining plan, the Environmental Clearance given by DEIAA will stand

cancelled.

IFour ambient air quality monitoring stations shall be established in the core zone as

well as in the buffer zone for RSPM, SPM, SO,, NO, monitoring. Location of the

stations should be decided based on the meteorological data, topographical features
~-and environmentally and ecologically sensitive targets and frequency of
| momlonng should be undertaken in consultation with the State Pollution Control

§ Board. The monitored data for criteria pollutants shall be regularly up loaded on

7.

the company’s website and also displayed at website.

Data on ambient air quality (RSPM, SPM, SO,, NO,) should be regularly
submitted to the Regional office, MoEF, Gol, Lucknow and the State Pollution
Control Board/Central Pollution Control Board once in six months.

Ambient air quality at the boundary of the mine premises shall confirm to the
norms prescribed in MoEF notification no. GSR/826(E) dt. 16.11.2009.

FFugitive dust emissions from all the sources shall be controlled regularly. Water

spraying arrangement on haul roads loading and unloading and at transfe
shall be provided and properly maintained.

Measures shall be taken for control ol noise levels below 85 dBA in the WOrk

environment. Workers engaged in operations of H[: MM, cte. shall be provided
with ear plugs/muffs and health records of the workers shall be maintained.
Industrial waste water (workshop and waste water from the mine) should be
properly collected, treated so as (o conform to the standards prescribed under GSR
422 (13) dated 19" may, 1993 and 31" December, 1993 or as amended from time to
time. Oil and grease trap shall be installed belore discharge of workshop efMuents,

)
Personal working in areas shall be provided with protective respiratory devices like
mask and they shall also be imparted

adequate training and intormation on salety
and health uspects,

L points
10).

1.

12.

L
L g "



19.

20.

=

Special measures she o
. o T | 1TII be adopted 1o prevent the ncarby settle
impacts of mining activities | ments from the

[he transportations of the materials shall be limited (o da

L y hours time
Provision shall be made for the housing e

T the lab s withi ' i
IIC‘CCS‘RHI'} mlrastructure and facilities such as fucl :‘:::*rzzlmgllll:”:11::::;]51:."IWI-lh .
drinking water, medical health care, créche cte. The housing n;uy be in ll::cf::'ria:el‘
1C[]j||}t1l‘i}1‘} slﬂruc‘lmcs to be removed after the completion of l.hc project. |
A separate Environmental Management Cell with suitable qualiﬁe'd personnel shall
be set-up under the control of a Senior lixecutive, who will report directly to the
Head ot the Organization.

I he Ifmjccl Proponent shall inform to the Regional Office, MoEF, Gol, Lucknow
and State Pollution Control Board regarding date of financial closures and final

approval ot the project by the Concerned authoritics and the date of start of land
development work.
A copy ot the environmental clearance shall be submitted by the Project Proponent

¥
to the Heads ot the Local Bodies, Panchayat and Municipal Bodies as applicable in
the matter. o

The Project Proponent has to submit half yearly compliance report of the stipulated
prior environmental clearance terms and conditions in hard and soft copy to the
DEIAA, SBR. on 1* June and 1* December of each calendar year.

| T hé.DEIAA may alter/modify the above conditions or stipulate any further

cogdit_-j011s in the interest of environment protection.

Cornicgaling factual data or submission of false/fabricated data and failure to

. comply with any of the conditions mentioned above may result in withdrawal of
_ this clearance and attract action under the provisions of Environment (Protection)

Act, 1986.

Specific Conditions

1. Norms of Transport Department/PWD shall be strictly followed during
transportation of minerals.

p. haul road shall be made motorable.

3. Forest NOC shall be obtained prior to start of work.

4. Corporate Social Responsibility (CSR) plan along with budgetary provision ot 3%
of the total cost shall be prepared and approved by Board of Directors ot the
company. A copy of resolution as above shall be submitted to the authority along
with list of beneficiaries with their mobile nos./address.

5. This environmental Clearance does not create or verify any claim ob applicant on
the proposed site/activity.

0. (his envirommental clearunce shall be subjeet o valid lease in avour of project
proponent for the proposed mining proposals. In case, the project proponent does
not have a valid lease, this environmental clearance shall antomatically become

null and void.

T The Environmental ¢learance will be co-terminus with the mining lease pertod.

8. No two pits shall be simultancously worked e, betore the tiest is exhausted and

reclamation work completed, no mineral bearg arei shall be worked.

i
™ L
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Aler exhausting the first mine pi : . |
) g the first mine picand before starting, mining operations in the next

pil, reclamation and plantation works in the exhausted pit shall be completed so as
10 EI\HU‘I'L‘ .tllul reclamation, lorest cover and vegetation are visible during lht:.l it;:;
year ol mining operations in the next pit. This process will follow till the last pilhi*-'.
exhausted. Adequate rehabilitation of mined pit shall be completed before any “*‘-‘-‘;f
orce bearing area is worked for expansion.

10). Adequate bulter zone shall be maintained between (wo consecutive mincral
bearing, deposits,

11 Sprinkling ol water on haul roads (o control dusl will be ensured by the project
proponent.

l 3

Green belt development shall be curried out considering CPCB guidelines

including  selection of plant  species and in consultation with the local

DEO/Agriculture Department. Herbs and shrubs shall also form a part of

;.lﬂlwcsmlinn: programime besides tree plantation. The company shall involve local

people lor 1ﬂunluliun Programme. Details of year wise afforestation programme

including rchabilitation of mined out area shall be submitted to the Regional

Office, MoEF, Gol, Lucknow and DEIAA SBR every year.

3. Blast vibration study shall be conducted and a observation report submitted to the

the Regional Office, MoEF, Gol, Lucknow and UPPCB within six months. The
- report shall also include measures for prevention of blasting associated tmpact ofl
Ly n'ehg‘hy‘ houses and agricultural fields.

14. Coﬁt{ﬁi‘ ted blasting techniques with sequential blasting shall be adopted. The

éf hlag"tiﬂl shall be carried out in the day time only.

15, |, &pp::éf)riale arrangement for shelter and drinking water for the mining workers has

s t_c';.be’ensured at the mining site.

16. Maintenance of village roads used for transportation of minerals are to be done by
(he company regularly at its OWn expenses. The roads shall be block topped.
17. Rain water harvesting shall be undertaken to recharge the ground water source.

18.  Status of implementation shall be submitted to the Regional Office, MoEF, Gol.
Lucknow, UP Pollution Control Board and DEIAA SBR within six months and
thereafter every year from the next consequent year.

19 Measures for prevention and control of soil erosion and management of stlt shall
be undertaken. Protection of dumps against erosion shall be carried out with geo
lextile matting or other suitable material, and thick plantation of native trees and
chrubs shall be carried out at the dump slopes. Dumps shall be protected by
retaining walls.

0. I'renches/garland drains shall be constructed at oot of dumps and coco filters
installed at regular intervals to arrest sill (rom being carried o water bodies.
Adequate number of Cheek Dams and Gully Plugs shall be constructed across
seasonal/perennianl nalluhs, i any Howing through the ML area and silts arrested.
De-silting at regular intervals shall be carried out,

21, Garlund drain of approprinte size, gradient and length shall be constructed tor both
mine pit and for waste dump and sump capucity shall be designed keeping S0%
safety margin over and ubove peak sudden rainfull (bused on S0 years data) and
maximum discharge in the arcn adjoming the mine site. Sump capaceily shall also

s A 35
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24.

23.

20.

i |!

28.

29,

30.

‘The project

122,

ovide adequate retention period (o alloy
v

chimcnlnliun pits shall be construcied at the
. . C
(ilted at regular intervals. i

Ground and surface walter, if

Proper sctting of silt malcerial
ners of the garland drains and de-

any in ¢ sk b &
e il e gty “mnimr}:] ‘dlld neay l.ht, core zone (within 5.0 km of the
cd lor contamination and depletion due to minin
“

activity and record aintained. T '
:{:gioi'll sl Msg‘;dlt]lalllt,d. he monitoring data shall be submitted to the
» MoLEL, Gol, Lucknow, U.P. Pollution Control Board and DEJIAA

.sB!{ regu‘larly. Fu.rther, monitoring points shall be located between the mine and
dm.mag%c In the direction of flow of ground water shall be sct u d e
maintained. m | S
Fugitive dusl‘generation shall be controlled. Fugitive dust emission shall be
regularly monitored at locations of nearest human habitation (including schools
and _olher public amenities located nearest to sources of dust generation as
apphcable). and records submitted to the Regional Office, MoEF, Gol, Lucknow,
ULE. Ii'olluuon Control Board and DEIAA SBR regularly.

Baseh!le data for ambient air quality shall be generated and maintained and RSPM
level in ambient air in the nearby human habitation (:illages) shall also be

monitored along with other parameters.

Transportation of minerals shall be done by covering the trucks with tarpaulin or
other suitable mechanism so that no spillage of mineral/dust takes place.
Occupational health and safety measures for the workers including identification of
work related health hazards, training on malaria eradication, HIV, and health
effects on exposure to mineral dust etc. shall be carried out. Periodic monitoring
for exposure to reparable mineral dust on the workers shall be conducted and
records maintained including health records of the workers. Awareness programme

for workers on impact of mining on their health and precautionary measures like

use of personal equipments etc. shall be carried out periodically. Review of impact

of various health measures shall be conducted followed by follow up action

wherever required.
proponent will ensure for providing employment to local people as per

equir_e_inen[, necessary protection measures around the mine pit and waste dump

and gé_rland drain around the mine pit and waste dump. ‘
Top soil/solid waste shall be stacked properly with proper slope and adequate

safeguards and shall be utilized for backfilling (wherever applicable) for
of mined out area. Top soil shall be separately

reclamation and rehabilitation
- reclamation and shall not besstacked along with

stacked for utilization later (O

over burden.
Over burden (OB) shall be stacked al carmarked dump site (s) only nyd shall not be
ol" the dump shall not exceed

10 m and overall slope of the
dumps shall

kept active for long period. The maximum height

20 m, each stage shall preferably be ol maximum
dump shall not exceed 357, The OB dump shall be back(illed. The OB

be scientifically vegetated with suitable native species to prevent erosion and

surface run off.
Monitoring and management of rchabilitated  arcas shall continue until the

vegetation becomes sell’ sustaining. Compliance stalus shall be submitted to the

e B s
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23,

34.

\ 4Ly

Regtonal Ofliee, MoLE, ol Lucknow, () p

~ - - Pollution Contr "
SBR on six monthly basis. rol Board

and DETAA
Slope

ol the mining beneh and
approved by Indian Bureay of

Permission for abstraction
Waler Board. Regular monit

and quality shall be carried ¢
constructing new

ltimate pit limig shall be as per the mining scheme
Mines.

I ground water shall be taken from Central Ciroung
Ting of ground and surface we
it by establisghiy
piczomelers during

be carried out four times in a year j.c,
Post=monsoon (November) ang
be regularly sent (o MoEI,

Director, Central Ground Walter

The waste water from the mine shall be (reated to conform to the prescribed
standards before discharging In to the natural stream. The discharged water from
the Tailing BDPam, if any shall be regularly monitored and report submitted to the
Regional Office, Ministry of Environment & Forest, Gol, Lucknow, Central
Pollution Control Board and the State Pollution Control Board.

Hydro geological study of the area shall be reviewed by the project proponent
almually*, In case adverse effect on ground water quality and quantity is observed

iner sources for level
18 o network of existing wells andd
the mining operation, ‘I'he monitoring shall
“monsoon (April-May), Monsoon (August).
Winter (January) and the data thus collected shall

Central Ground Water Authority and Regional
Board,

égﬂining,siwll be stopped and resumed only afier mitigating steps to contain any

33.

30.

3 s

38.

39,
40).

41,

42,

adversﬁ'-'i Ipact on ground walter is implemented. |
Vehicular emissions shall be kept under control and regularly monitored. Vehicles

“used for transportation of minerals and others shall have valid permissions as

prescribed under Central Motor Vehicle Rules, 1989 and its.amendmenls: The
Vehicles transporting minerals shall be covered with a tarapaulin or other suitable
enclosures so that no dust particles/fine matters escape during the cours_e of
(ransportation. No overloading of minerals for transpcrtatﬁmn :sl‘mll be comn‘uitlf:d.
The trucks transporting minerals shall not pass through wild life sanctuary, it any
in the study area. | . | | |
Prior permission from the Competent Authority shall be obtained for extraction ot
ground water, 1f any. |
A final mine closure plan, along with details of Corpus Fund, shall be submitted to
the Regional Office, Ministry ol Environment & Forest, Gol, Ll‘lcknow and U.P.
Pollution Control Board 5 years in advance of final mine closure for approval.
Project proponent shall explore the possibility of using solar energy where ever
possible.

Commitment towards CSR has to be [ollowed strictly. o o
Regular health chech-up record of the mine workers has (o be maintained at site in
a proper register. It should be made available lor inspection whcm:.wr asked. N
Project Proponent has (o strictly follow the directions/guidelines issued by MoEF,
CPCB and other Govt. Agencies [rom time (o time,

The blasting will be done only alter getting the permission from the Mining-

Department.

You are also dirccted (o ensure that the proposed site is not a part of any

nho-development zone as required/prescribed/identified under law. In case of violation, this

L™ 4 (). F
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siute Sttt auomancally deegs

lhip T 'y deem 1o pe cancelled. Also. in (h

S sed site. (hi il - AAISO, In the evey :

I his permission shall automatically ¢ 't of any dispute opy
“deem (o be cane

celled.

[he aboy s

* ¢ conditions w; .

e (Prevention & © S Will be enforeed Inter-alia

e\ ontrol of Pollution X aha, under the Provisions of

: ’ . < I"’?I * . '
Iit'p”ll“l}n) I’\Ll. IQR I ‘ lhl:' l‘_.HVirﬂnnlbnl (I" - L ”]t Air (hrc'i’l.'llll{]n & CO“[TUI of
ance Act, 1991 g - totection) Act. 1986 and ic .
quranee Acl along wit " N— and the public 1iahbili
“I g orders passed by ) g] h.. theh amendments and rules made there un:cr ol
athe ‘ V> the Honble Counts of aw relating to the subj e
: P supject matter.

' he Projec
1CCl propo :
e proponent will have to submit stbvoved ol

i i the Enviro : v
. suance of this clearance, onmental Clearance within 03 months of
The DEIAA SBR/MoETL
ance i aie candin R/MOEE reserves the right to revoke the environ |
clearance, 1t any conditions stipulated S

- F DE are not implemented to the satisfacti :
SBR/Motk. DEIAA SBR may impose addition S —

s ., al environmental conditi '
existing ones, if necessary. conditions or modify the

This s Uy :
N = Sl lU.l'?qllf?bl you (o take further necesgary action in matter as per
Ij:mz;hit:n IO (Jﬂ?.'tl?ﬂ‘ Notification No. S.0. 1533 (E) dated 14-09-2006, as amended and
send regular compliance reports to the authority as prescribed in the aforesaid notification

'!.. '. N Y (Kailash Singh)
\l B ‘:& ) ,-” S.D.M. (Sadar),

o Tt W Member-Secretary.
s D e DEIAA Sonebhadra, U.P.
No. /Parya/DEIAA/SBR/.................. /2016 dated as above.

Copy for information and necessary action to:
1- The Principal Secretary, Environment, Govt. of U.P., Lucknow.
2- The Principal Secretary, Geology and Mining, Govt. of U.P., Lucknow .
3. Director, Environment, Bibhuti Khand, Gomati Nagar, Lucknow.
4- Director, Geology and Mining, Lucknow.
5. District Magistrate, Sonebhadra.
6- Divisional Forest Officer, Sonebhadra .
7. Divisional Forest Officer, Kaimur Wild Life, Mirzapur.
8- Additional District Magistrate, Sonebhadra .

9. Sub Divisional Magistrate (Sadar), Sonebhadra. /

10- Regional Pollution Control Officer, Sonebhadra. F

| 1- District Mining Officer, Soncbhadra. /

12- NIC Sonebhadra to upload on webuite, /
(Kailash Singh)

S. DML (Sadar),
Nlember-Secretary ,
DEIAA Sonebhade, ULP.
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